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been taken 10 that the afforestation pr0-
gramme may be taken &.I) in thole his .• 
podiv. stape are taken, it can improve the 
environment of the ct.art area. 

a..RI SIREN SINGH ENGTI: Yes, Sir, 
thta iI the policy mtheGovemment. Sof. as 
the State of Rajasthan is concerned, tiN 
today the Hill Area Development Pro-
gramme is pending because we ara waiting 
torthe apprcwal of the NDC. But at the same 
tim., the Govemmenl of India has taken 
other atap8 •• the Desert Development 
PJogramm8. Under this Programme, suff;" 
c:ieN amount has been sanctioned to Rajast-
han to improve and deve60p the desert area 
including the afforestation programme. This 
II our policy. & ,. 88 the SpecIal Area 
DeveIapment Programme is cxmcemed. 
apart from agriculture and agro-industry as 
also the atforeatation. we have taken up with 
the Stat. Government to _ tha more and 
mora fund is provided tor the Special AI-
for8staIion Programme. 

RAO BIRENDRA SINGH: Sir. the at-
torIstation programme tor the five districts d 
Hatyana in the fad hilts 01 Aravali was lIP"' 
pIOV8d by the Government more than five 
,..,. back. It was a As. 15 aores ptO-
gramme financed by SIDA (Swedish Internal 
Dwelopment Agency) and Sanctioned. But 
nothing has been done so tar. Would the 
GoveInment be pia ..... to inform UI 
whither thiI PIOiId .. been given up Md 
• the IPPftMId praiId tor the fhM districts of 
Haty ... in tM AravaIi foot his has been 
abandoned, what ... the chMces of GoY-
Mlment or .,. t*ing up new programmes 
in ~ in the Anwali ~? 

tall BIEN SINGH ENGn: Si'. this 
._IIa., pertains to the AravaIi HI ...... So 
...... cpn •• ion of the hone Member 
~ • pattiqII.- .. In Haryana II 
CDfIOIIrMd, I .-d' ...... qulltisn be- . 
-- I cID nat ... '" InIormIdIon ·about ......... .....,...(........,.., 

*565. SHRI T. BASHEER: WBI the 
Minister of elw. AVIA noN AND TOURISM 
be pleased to state: 

(8) the number and details of Industrial 
Disputes pending between the India T our-
ism Development Corporation and its work-
ersIUnions in various courts; 

(b) the number of disputes settled by 
the ITDC management -=ross the tabla 
during the tast thr .. years; 

(c) the number of awards lmpIemeNed 
by the ITDC management; 

(d) the number of cases in which rmc 
management have gone in appeal to Higher 
Courts; and 

(8) .... her in the past Government 
reclived any memoranda regarding indus-
trial disputes of erstwhile Nt»t HoIeI Md if 
so, the action taken thereon? 

THE MINISTER OF STATE OF 1HE 
MINISTRY OF CIVIL AVIATION AND 
TOURISM (SHRI SHIVRAJ V. PAR): (a) 10 
(.). A statement is given below. 

STATEMENT 

As on 31.3.1 DIl, 191 industrial dis-
putes were pending between rroc and lis 
work8lSluniona in various Courta The de-
taiIB ~ the cases are given in the Annexur. 
I below. 

Three diIputea went _led by the 
ITDC Management 8CrOIa the table during 
the last th .... years. 

The rmc Management lIIIpIamented 
tour ...... 
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ITDC have filed 8 appeals in dlf.,ent 
High Courts which are pending at present. 

Shri V. Gopalsarny. Member of Parlia .. 
ment vide his letter dated 22.11.1988 invited 

Government's attention to the issue ..... ing 
to industrial disputes of MBtwhiia Akbar 
Hotel. The position in respect of the Points 
made therein is given in the AnnexUN II 
below. 
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8tH T .. BASHEER: Mr. Speaker. Sir. 
mr fiat ........ ary is about the Iong-
pending labour clapll8s in the dosed Akbar 
HataI. This haIaI was dosed some years 
badl. In a reply giNn by the then Minister 
Shri JagdiIh Tyler in nasponse 10 a Mem0-
randum given by the UPs including myself, 
he assured that the rrDC management will 
take imrrMd-.. to a settle the long-
standing disputes in the dosed Akbar Hotel. 
StII. these disputI S 818 pending. When the 
rrDC doses a haIeI. the claims should be 
inmedialedy sailed and the disputes be-
tween the workers and the management 
should be irnmadiaIaIy sattted. But even the 
I abour Court awards have not been impIe-
RIMtad 80 f •. These disputes ar8 pending 
tor a long time. I would like to know from the 
han. Minister why is there a long delay in 
salling these dispas of a dosed hotel. 
What staps are the Government going to 
take to settle the disputes without further 
delay? 

SHRI SHIVRAJ V. PATIL: We are very 
adivelymnsidaring the memorandum given 
br them and trying to solve the dispute. This 
is a matter which requires the mnsidaration 
d mora than one Departments. Moreover, 
they have gonato courts and some disputes 
IU8 pending bafore the courts. That is why, 
this delay. But, we would certainly try to 
IDIva these pIObIems. 

SHRI T. BASHEER: Sir. to my informa-
tion adually. the managamart had gone to 
the court regRing these disputes and the 
Iaboanrs •• dragged on to this litigation. I 
have got some figures regarding the indus-
trial dispIMs panditg wlh the 1TDC.ln 1983 
... war. only 47 industrial disputes be-
tween ITDC wodceni union and the man-
agamanL But '10m your reply. it is 888n that 
now about 191 diIputes are pending be-
tween 1he ITDC management and the work-
..... This dearly shows that the industrial 
.....,.. in the ITDC are not up to the mark. 
So, I would .. to know from the hon. Minis-

tar whether the Ministry wiI COIlSllute a 
committaa otdsida the ITDC 10 look no 1ha 
deteriorating industrial atmosphere in the 
nbc. Also, IwouId .. .., knowfrom1he hone 
Ministerwhatstaps the GcMImmert is going 
to take to improve the industrial relations in 
the rrDC. 

SHRI SHIVRAJ V. PATL: I would not 
say that the industrial relations are ideal. But 
this is a two-way traffic. And there is a 
mecha1ism provided in the Industrial Dis-
putes Ad which has to be reaxtad to, to 
soIva disputes b8twaan the WOIbrs and the 
management We .. trying to solve these 
disputes between the woIkers and the 
management by making use of mechanism 
which is already provided. But I MMJId Ike 10 
say that in aI the cases, appeals have not 
bean filed by the management. Appeals 
have been fled by the workers also. And 
when the appeals have been filed by the 
workers, the pendency, the number of pend-
ing cases inaeasas. This is the position. At 
the same time, we have disaJssed this issue 
and we have asked ourfriends in the ITDCto 
see that cases which can be solved are 
solved. But about the cases which are really 
pending before the c;xxJrt. unless the other 
side also maperalas, it becomes very diffi-
cult to decide. 

SHRI THAMPAN THOMAS: Sir, tha 
Akbar Hotel was ruming on profit.What was 
given to understand was that I was a hotel 
which was runring under the Govemment 
as a prcfit-making one. I was running wall. It 
was reported that underthe PM'. directives, 
it was doled down for baing used by the 
External Aftan Miistry. It was onJv on Fri-
day last, that is. ttv .. day. back. the thUd 
death annMnary m Akbar Hotel was ce1e-
brated in .. pramiaas in Delhi. SIll, 26 
people .... out of ampIorment.1 would"to 
know what ar8 you going 10 do with these 
people who ... ~ In • haI8I which 
was a pidI-making bodr. n.a .. no 
reason to dose I down under the indUllrial 
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law but only bacaI ... cI Governments pol-
icy. What are you going to do with the r. 
trenched wolkars? Where are you goi1g to 
re-empIoy them and in what period wi you 
dol? 

SHRI SHIVRAJ V. PA Tll: I don' think 
it is correct to say that when this was handed 
over to the External Affairs Ministry, it was 

'\ having fun oa:upancy and aU that. However, 
the GovarnrnttNwould certainty make use of 
the provisions of law to help the workers in 
the manner in which they should be helped. 

Luggage theft racket .. calcutta Airport 

·567. SHRI BASUDEB ACHARlAt: 
SHRI PURNA CHANDRA 

MAlIK: 

Will the Minister of CIVil AVIATION 
AND TOURISM be pleased to state: 

(a) whether some loaders were in-
volved in the luggage theft racket at Calcutta 
Airport; 

(b) if so, the details thereof and action 
taken against them; and 

(c) the details of arrangements made to 
eradicate this menace? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION AND 
TOURISM (SHRI SHIVRAJ V. PAnL): (a) 
and (b). Consequent upon the complaints 
lodged by two passengers who travelled on 
Indian Airlines flight 10- 263 (Calcutta-Delhi 
sector) m the 9th d January 1989 and flight 
IC- 221 (Calcutta-Bagdogra sedor) of the 
6th of January. 1989 about the theft of orna-
ments and the missing of currency raspac-
lively from their registered baggages, the 
police at Dum Dum (Calcutta) airport .... -
rested ...,. baders of Indian Airlines. The 
case is under investigation bYthe police. 

(c) ~ viglaulC8 Is mall ...... __ 
passengers'beggageand ....... .".:t 
of pit_age comas to the notice of the Indian 
Airlines it is irNestigalad and discipInary 
action taken. 

SHRI BASUDEB ACHARIA: I seek 
your protection Sir. My queslion was 
whether some Ioaiers W8I'8 involved in the 
luggage theft racket at Calcutta Airport, and 
whether there is any involvement of some 
employees of the Airport. Butthe reply is nat 
to the point that I wanted 10 know hom the 
Minister. I would like to know whether the 
Govemment has found out any racket in thal 
Airport. 

SHRI SHIVRAJ V. PA TL: The investi-
gations have revealed that some loaders 
were irrJoIved and when their lockers were 
searched some bunches of keys were found 
which were used to open these baggages. 
Police have been informed abouttha people 
who were involved and action is taken. 

I would not Ike to tar everybody with the 
black brush. I have given him instances in 
which some loaders were involved and infer-
ences can be drawn by him from these fads. 

SHRI BASUDEB ACHARIA: He has 
stated that some measures have been taken 
to have a strict vigilance. I would like to know 
whether these types of instances are also 
noticed in some other Airports also. This 
news has CDm8 out becalase the omamen1S 
stolen belonged to the famous actress 
Supriya Devi. J would Ika to know whether 
the Govemment is aware of such instances 
in other Airports also and what corlaele 
measures the Govemment proposes to take 
to stop them. 

SHAI SHIVRAJ V. PATI..: In other 
AirpoI1s also one or two cases have bean 
brought 10 our notice; bulthis is a very glaring 
case where ornaments worth As. 4 Iakhs .. 




